0,ANQ, 386 OF 1999

@RDER DATED 27-88-2063,

This eriginal Apglicatien has seen filed by
ohe Lalita Kumar Mehanty assailine the inactien en the
part of the Respandents te effer him appointment under

rehadilitatien assistance scheme,

1 have heard Mr, P,K,Rath-2,learmned ceunsel
fer the Appiicant and Mr.R,C.Rath,Leamed Shkanding
ceunsel appearing fer the Respendents and perused the

recerds,

This matter was dispesed of py this Triwbunal
vide his erder dated 26,2,2001 heldwthat the Applicant
was not entitled te cempassirnate appeintment after a
passage ~f merethan twenty years,The erder was, however,
passed exparte as nene appeared for the Applicant, Hewever,
leamed Standine Ceunsel fer the Res endents was present,
This matter was agitated pefere the pDivision 3ench ef this
Trisunal en 17,7.28¢1 @y Mr.B,K, Rath-2, when Mr.R,C,Rath,
].-arnt?i?_;.tanding ceunsel was alse® present. The pivisien
gench ef this Trisunal declined te recals tuw umtler &5
the same was disyesed of en merit.lhereafter, the matter
was Carfied in @ nkit Fetiticn te Che hgn'sle idgh Csurt
of @rissa;which \fide its order dated 13,2,.2083,9fter

censidering the materials placed sefere Their Lerdshigs

remitted the matter te this Prisunal fer fresh dispesal,
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ihe CaBe 0L ML ¥ K. .u8Cth=2,05 Lhetl Tlg
Applicant is geod in all respect feor an appeintment under
compassionate schein® as tKauned ®y lhe Respondent-Degartment,
He als® ventilated the ‘ereuse Chat the Respondents had
nayvar censidered the grievances of the widew whenshe
asked fer her appeitmuent immediately en the death ef
her huseand (Annevure-3);ner did they ¢ive any attentien
te her repgated representstiens;first ene seineg susmitted

on 5,1.1%% (Annecire-5 and numser of others ther=after,

Mr.R.C, Rath,learned Standing Ceunsel agpearing feor the 3

Respehdents coentaeasted the statement of the aApplicant

sy peinting eut that the applicatien is witheut any merit,

He drew my ettentien te the letter suemitted oy the widew

of the deceased railway servant dated 27,8.1975 addressed

te the Generdl Manager,Seuth mestern Rel way whgfgi 1 She

had disclesed thet she was an ®unfertunate widew with

n? chiidren® He further states that in the face ef this

submissien made oy the widew, on the very next day of the
the matter

death of her husaandérequires te ®me considered serieusly

pefore deciding on the geuinenaess eof the application made

by her,

I Bave considered the matter very carafully
and I see let of force in the argqument ef My, R.C,Rath,
leamed @tanding Counsel appearine for the Respondents
that it requires thersugh scrutiay te find eut the
relatienship spetween the widew of the deceased railway
servant and the agplicant;as zlse te find eut the
circumstances in which the widew had made such susmissien

that she had dene in her letter dt.27,8.1975 that she was

a widew witheut any issue, hewever,it is enly the Res?"“‘**"ﬁ
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Department yhich can go inte the matter and find sut
the t:mt.h. Accordingly, I dispese of this e:-riginalv
Applicatien ey directing the Resgendents t® enquire
inte the matter as te whether smt, Basanta Kumari
Mohanty, the widew of late Bishau charan Mahanty, gx-
Cletk of the effice of the chier Medical ¢fficer,
Seuth pastem Ral way,calcuttahad eivea mirth te a
child named as Lalita Kumar Mehanty,sern eut of her
wedlesck with the deceased Gevt,servant, After such
enquiry,if it is estamlished that Lalita Kumar Mehan ty
deceased Kly, servant
is the son,éthgn the Respendents sheuld take further

actien in the matter,as per the rules te meet the

srievances of the Applicant,

with the dapove spaservations angd directiens,

this @,A, is dispesed ef,Ne cests,

(8,1 M)
VI CE- CHAL RMAN



